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18 RmttJ' TItbi~Oltf mno:fA"Tton JitLL, 1949. 
REpORT OF THE SELECT COMMITTEE 

'.' ! :1, ".f, , , ' Jj(, J"I4. 

We, the undersigned members of the Select Committee, to which the BHl 
*'9>,pro-vide for Ate,i~PPf.atiqn ~d \t'~gula~ion .of Road Tranl!port Corporation. 
'181ij ref.erre<4 I hal'~" considefed. the aill: and .have now the honour to submit 
:this our report, with the Bill as amended by us annexed thereto. 

ClauseR 1 a"ui B.-'rhe amendment!'! are purely fonnal to make these clause8 
-conform to the Constitution. 

ClauR~ 3.-We think tbp.t tl:\e use of· t}~~ e~pl'e8sw'ns "a.&.economically .~ 
P9Bsible" and "of preventing uneconomic competition" in part (0) may.rais8 
many complicutions. We have accordingly omitted such exrressiolls and re-
.drafted this part. 

, CLD.use (J.-We consider ,that where sharos are issued to other pr.rties under 
sub-section (3) of section 22, there should be specific provision for representa-
:tion of the shareholders in the Corporation through their elected reptesenta-
tiv.es and such provision sh..wd be made'in the rules under this Act. We have 

.accordingly amended sub-clause (3) of clause 5. 
. '. I, .• ~ 

ClauBe B.-W-e. have rearranged the parts of this clause and we think that 
when the State Government wants to remove a member nominated by the 
Celitral Government on the ground that he has failed or is unable to carry 
out his duties, he should not be removed except with the concurrence of the 
Centrnl Uovenlment. We have accordingly inserted a provibo to part (d). 

UlauBe 11.-We think that the meetings of a Corporation should be held at 
1east once in every three months. We have, accordingly, modififld Rub-clause 
~ 1) by inserting a proviso thereto. 

Clauses 13 and H.-The chief executive head of a. Corporation may be called· 
-either the Chief Executive Officer or the General Manager. These clauses have 
been modified accordingly. 

Clause 16.-It might be necessary to appoint more t~n one Advisory Council, 
and we have redrafted the clause 80 as to make it clear that the power to. 
.constitllt~ an Advisory Council should vest in the State Government but the 
State Government shall before constituting any such Council, ascertain the 
wiews of th~ Corporation on such matter. 

" . 
Clause 17.-:1n our opinion, the expression "subject to the provision of any, 

~aw for the time being in force in a State" is unnecessary and we have omitted 
it. 

Clause lB.-We consider that it is unnecessary to state that a Corporation 
.'Shall exercise its powers subject to the provisions of any law for the time being 
.in force in a State and we have omitted the relevant words in sub-clause (1). 

-. 
We have added two new parts (k) and (l) to sub-clause (2) as we feel that 

the Corporation should be given such powers specifically. 

We hltve added a new sub-clause (5) to provide that where a Corporation 
scquiresthe wholE! or any part of An underta~g, ··the Corporation should, in 
.appointing its officers and; servallts .. take into consideration the claims of em-
ployees employed in that undertaking., 
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Ciau86 20.-We think that the rates at which and the 'terms and o'onditiona 

on whioh mails are to be oarried by a Corpbration should be specified by the 
Central Government in consultation with the State Government rather than 
by the I:) tate Government in i)on8ultation with tbe Central Government. 
bleces8ary changeS" have accordingly been made. " 

ClBUI!O 22.-1n sub-clause (B), we have inserted a few words so as to l~a'9'e 
no doubt that the displaced operators may also subscribe to the share capital 
of the Corporation. ' 

Clau86 29.-We consider that the whole of the net profits of 8 Corporation 
should not be utilised for the amenities of pa&sengers using a road transport 
service or for the welfare of the labour employed in the Corporation. Only 
8uoh percentage of the annual profits as may be specified in this behalf by the 
State Government should be utilised for such purposes and the balance should: 
be made over to the State Government conoerned for the purpose of road 
development., The clause has been modified accordingly. 

Clau8e' BO.-The changes suggested are merely consequential to the amend-
ments made in clauses 17 and 1~ 

Clause 33.-We think that the State Government should give directioris 8& 
to the recruitment of employees of the Corporation also and :we have aocordittgly: 
inserted the word "reoruitment" in sub-clause '(1). 

Clau8e 35.-It is not necessary that the person to be appointed. to make 
inquiries should be an officer of the Government. We have aocordinglr sub· 
stituted the word "person" or "personS''' for "officer" or "officers". 

Cla:wJell 36 and B7.-The changes made in these clauses are merely conse-
quential and drafting ohanges. 

Clau.~ 3B.-We' have made some drafting amendments in this clause. 
Clause BO.-We consider that the Chairman of an arbitral tribunal should be-

an independent person. We suggest that he should be appointed by the Chief 
Justice of a High Court. 

We note that this clause does not 'specify the principles which should be-
taken into a.ccount in assessing compensation to be paid when an undertaking 
is acquired under this Act. Such principles have been laid down in section 47 
of the U. K. Transport Act, 1947. 

We, however, feel that the matter is of such importance that the Central 
Government should take necessary steps to lay down the principles of com~ 
pensation either by rules under this Act or by separate legislation. 

Thore may nlso be cases in which certain routes at present opf.'l'ated by 
private parties may be ha.nded over t.o a Corporation by refusal to renew their 
permits. We feel that even in such cases, fair compensation is due to the 
displaced operators. We note that such a provision exists in the U. K. Trans-
port Act, 1947. We recommend that the Government should take necessary 
steps to examine this question with a view to see that such cases are Buitably 
dealt with Ilnd that no unfatr use is made of the Motor Vehicles Act, 1939, 

Clause 40.-;We consider that any amendments which are to be made in 
the Motor Vehicles Act, 1989, should be made in that Act find not in this 
Hill, and we have accordingly omitted this clause. 

New clauses 4,0, 41 and 42.-We suggest that the t.hree new clauses may he 
inserted. 

Clause 40 d~BIF.l with powt>rs' of a Corporlltion to delegate its powers and 
duties to the Chief Exp.cntjve Officer or General Manager. Such powers of the-

Uorporation appear to be necessary. 
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OCDU36 41.-!here are sert&in advantages in declaring a Corporation to be 
• local authority. within the meaning' of the Motor Venicles Act. 

We consider tna~ the motor vehicles of a Corporation should be exempted. 
from the operation of the provisions of Chapter VIII of· the Motor Vehioles Aoll. 
which deals with insurance of motor vehicles against third party risks. Before 
granting -Hny such exemption, however, the State Governmen,t must be satisfied 
that the Corporation has established aud maintained a fund to meet any liability. 
which the Corporation may incur to third parties. 

(Jlau3e 42.-It nsts a Corporation with 'powers to authorise a.ny of its: 
officers and servants to enter upon any land or premises for carrying out the 
functions of the Corporation. We suggest that the Corporation may be ves~ 
with such POWQl'8. 

Original cZaua~. 41 and 4tfl have been renumbered as clauses 43 and « 
respectively. ' 

Clause 44 (origiM' olauu 42).-The amend 'lents made in this clause are 
merely consequential on the amendments suggLsted in the earlier clauses of 
the Bill. We also suggest that the rules should prescribe the number of 
members necessary to constitute a quorum in a meeting of the Corporation. 

Original clause 4t4 is to be renumbered as olause 45. 

New clauae 46.-This is a new clause which has been inserted to provide for 
penalty for breach of rules made under clause 44. We cousider such powers 
necessary. 

2. The Bill WIl1J published in Part V of the Gazette oj Illdia, dllted th~ 
31st December, 1949. 

8. We think that the Bill has not been so altered as to require circulation 
under rule 77(4) of the Rules of Procedure and Conduct of Bu'Siness in Parlia-
ment and we recommend that it be passed as now amended. 

NEW J)g'LHI; 
The 15th November, 1950. 

B. R. AMBRDKAR 
K. SAN'rHANAM 
SOOHET SINGH 
RANBIR SINGH CHAUDHARI 
RAM CHANDRA UPADHYAYA 
SA TIS CHANDRA SAMANTA 
KJSHORI MOHAN TRIPATHI 
KRISHNA CHANDRA StHARMA 
S. RAMASWAMY NAIDU 
B. N. l\IUNAVALLI 
C. M. POONACHA 
RAJ KANWAR 
BEPIN BIHARI VERMA 
JAGANNATH DAS 
R. VENKATARA:MAN 
GOKULBHAI D. BHATT 
M. S. HIMATST~GiH.n 
T. M. KALIYANNAN 
K. CHALIHA 

"'HUKAM SINGH 
D. P. KARMATIKAR 

'" Subject to a. Minute of Dissent. 
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M,_*t. ~t ,D&8H4i 

: When the State itself comea d<JM,tr iato th tiel .. at I aOmpnttiv.d ,.. pl'ttate 
persons it must compete :with them on equal terms, aad not .Wim prEriafentiai 
jnatment' . 

• , ClauBe 3.-Our countlj' is very poor. Common man cannot spare J,Itbe5 {Of 
bis transport. Most of his income is exhausted in food' and bare otothing. tf 
is Dot only the efficiency that is needed in transport. It shoula 8.r80· be econoniica1 
... far as possible, and com:menftllrate 1\'itb h~ mean&..' " 

The words "as, economically 1\'& possible" and "oJ. pre-tenting onecOTio~ 
.competition" in part (c) of clause 3 mllst hn-ve proTid'ed s whO'Jesolnt! dr~Jr. 
These words have a history behind them and were added itt eli'e' origin'al act 
~e~ it was under discussion on· the 9th April~ 1-94Q. In, my opinion, they 
should be retained. , 
" Cl.4usc 17.~There is no reason why t;hese words should be omitted. The 
tm~i&i0ll8 eontllined in the Motor Vehicles Act were incorpora~ed for the com-
fDrt and convellience of the Wier. Wby should state tFan.~rt be absolved from 
such responsibilities. The same applies to clause 1:S. Tlie new sub-clsllse (5) 
is welcome ina-eed, but there is no gl1arantl"e that tne employees w6ultf not he 
thrown out without any just caU8e. ' 

Clause 22.-Sub-cmuse '( 3) has mnde the' displooed: operfll'tol'9> eligible for 
fhaJTe9· whn "the other parjes" are' invited to BublOribe, But no preferen08 
has been given to these unlucky persons who, for no fault of theirs, ~ould be 
qeprived of their living. The policy of the Central Government declarpd earlier, 
to fonn Tripartite compnniP8 !'houldl have been aol1ered to'. 
. ClauBe .1n.-The Select Committee nppreciuted the hardship that could be 

<mused by the S~ate Government simply refusing to' ~ne", the permitis Bn'd thus 
nitting the operators at the very I'bot. Piolls wi!;he~' haye been expressed. Bufl 
there is no sunction for these, The only effective remedy is tb ineorpl:>1'8te the. 
relevAut provisions of the U. K. Motor Vehicles Act. 

HUKAM SINGH. 
NFJW Dsull; 

The lilt/It No-"ember, 1950; 
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[A S AMENDED BY THE SSLt<;CT COMMITTEE] 

(Wor'd~ :kide~7'in(;<a or ;;jlderlm~;f'indi~a61r he "a'rtl('1l(/mel1t3' 8uggcl$ted by the 
Committee; astcriJl/'S iniiicate- (jmi8siotI8)~ 

'i ':. A. : 

BILL 
toi~:ovid'lJ f~Tth~ 'in~oTPQTati~'n arid regulatiOn of Road Transport 

CO'f'poration-s. 

* * * * * Be it f'nactedby Parlinment as foll(Jw'8:-

CHAPTER I 
:PRBLIlIllN AkY 

1. 'Short 'title, :exte~t and IjODUDeDoemeDt.~{l) This A~ may be cAlled 
the Road 'l'wnsport Corporations Act, 1950, ' 

; , I \ 

(2) he¥it>~fi to the wbwe .of India e~cept the States of DelhI rond Jammu 
and Kashmir. 

(3~ It ~a.ll come into force in R State on such dute as the Cent!':,l Govel'll-
men~· may, by notifieution in the Official Gazette, appoint in this 'bt'.ha]f for such 
S-tate, and dia~reut dates llIay be appointed for different Stutes. 

2. DefbUtlOQ8.-(il In this Act, unless tbe context otherwise requi.!:'es,-

. (1) "anet1!ar:r lervice" meal18 any subsidiary service which providea. 
amenitiea or facilities to persons making use of any road tranqport tiervioe 
of a Corpora.tio~ ; 

('9) "Corporation" means a Road TranspOl't Corporation estBUished 
under section 8; 

(8} '~extended ana" means any area or route to which the operatiou 
of Bny road _nspori senice of a Corporation has been extended in the 
lI1annet provided in section 19; 

(4<) "preecribed" means prescribed by rules made under this Act; 
, (5) "road transport service" means a service carrying passengers or 

goods or both by road in vehicles ~or hire or reward; 
(6) "vebicle" means any mechanically propelled vehicle, used or cap-

able of being used for the purpose of road transport, and includes a. t.ram-
car, a trolley-vehiole and a trailer; 

(7) words and apreaaions used but not dedned in this Act and defined 
in the Motoll Vebiolas Act, 1989 (IV of 1989), han the meanings assigned 
to them in that Act. 

(2) In tht>" application of this Act to any Part B State, any re£ert~nce to an 
ennc:tment. not in force in t~at State shall be construed as a refel'ellCc to the-
corresponding law ill force in, that State. 
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CHAPTER II 
ROAD TRANSPORT CORPORATIOKI 

3. J:stabll8hmeDt of Bqad Tra.DBpOrt OorporatlODl III the Itate8.-The 
StQt·~ Government, having regard to-

C a) the advantages offered to the public, trade and industry by the 
development of road transport; 

(b) the desirability of co-ordinating any form of road ~nsPOrfl with 
any other form of transport; 

(c) the desirability of extending and improving the facilities for road 
transport in any area and of providing an efficient system of (oad transport. 
service therein; 

mllY, by notification in the Official Gazette, establish a Road Transport Cor-
poration fer I,be whole or any part of the State under auah llame 8i may 
be specified in the notification. 

t. IncorporaUoD..-Every Corporation Bthall be a body corporate by the 
mune notified under seotion 8 having perpetual succession and a common Ileal, 
and shall by the said name sue and be sued. 

5. Oonstitutlon of Boad 'l'r&DSport OOrporatlonl.-(l) Subject to rules made 
uncier this Act, a Corporation shall consist of a Chairman and such number of 
<>thor members as t.he State Guvernment may think tis to appoint. 

(2) The Stat~ Government may, if it so thinks fit, appoizt' one of the other 
memben A~Vice-Chainnan of the Corporation. -

(3) Rules made under this Act shall provide' for the representation both 
()f the Central Government snd of the S'tRte Go .. ernmen' concerned in the . --Corporation in such proportion as may be agreed to by both t.he GOTernments 
.and of IJominution by each Government of its own represen'.ti'Tes therein, and 
where the capitnl of B Corporation is raised by the issue of shares to other 
parties under Rub-section (3) of section 22, provision shall a180 be made for the 
representation of such shareholders in the Corporation and the manner in which 
the l't~prc~ent.lJtives shall be elected by such shareholders. 

(4) The term of office of, and the manner of filling casual vacancies among. 
members of the Corporation shall be such as may be prescribed. 

e. DtlqualUlcatloDl for being chOleD u. or for being, a member of a 00r-
poratloD.-A person shall be disqualified for being eholen as, or for being, 8 
member of a Corporation......, 

or 

(a) if he is found to be a lunatic or a person of unsound mind; or 
(h) if he has been adjudgp.d insolvent; or 
(0) if he has been convicted of an offence involving moral turpitude; 

(d) if hE! has, directly or indirectly, any interest in any subsisting ~on­
tract made with, or in any work being done for, the Corporation except 
as a shareholder (other than 8 director) in an incorporated company, pro-
yided that where he is a shureholder he shBll disclose to the State Govern-
merIt th\~ nature and extent of shares held by him in such company; 
or 

(e) if he has any financial intereat in any other road transport under-
taking. 
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1. B.ell1gllatlon of of!lce by, the, CJhalrman or a member.-The Chairman or 

aoy other member of a Corporation may resign his office by giving notice in 
writing t,) the StatoOovernment and, on such resignation being (lccepted by 
that Government, shall be deemed to have vacated his office. 

S. Removal of Ohairman aDd. members from omce.:-The State Govern-
m&nt may remove from ,office the Chairman or any other member of. the Cor-
pora.tion who- . 

(a) is or becomes subject to any of the disqualifications mentioned ill 
section 6 ;or 

(b) is convicted of an offence involving moral turpitude; or 
(0) without excuse sufficient in the opinion of the State Government, is 

absent * * from IlIore than four consecutive meetings of the Corporation; or 
(Il) ill the opinion of the State Government, has failed, or is unable, 

to carry out his duties so as to render his removal necessary: 
Prodded that no member nominated by the Central Government shall be 

removed frOll! office without the concurrence of that Government. 
I ' 

9. Vacancles.amonpt members or defect in the constttuttOZl not to lDvaJI-
date acta or proceediDgB of a Oorporatlon.-No act or proceeding of a Corpora· 
tion shall be invalid by reason only of the existence of any vaca.ncy amongsfl 
its memberg or any defect in the constitution thereof. 

10. Temporary aaoclatlon of persons with a Oorporation for particUlar pur-
pOIea.-( 1) A Corporation may Bssociate with itself for any partioular' purpose 
in such manner as may be determined by regulations made under this Aot any 
person whose assistaIlce or advice it may desire. 

(2) A person associated with it by the Corporation under sub-section (1) for 
any purpose shall have a right t.o take part in the discussions of the Corpora-
~on relevant to that purpose, but shall not have a. right to vote at a meeting 
of tJ:,e Corporation, and shall not be a member for any other purpose. 

11. Keetlngs of Oorporations.-(l) A Corporation shall meet a.t such times 
and places and shall, subject to the provisions of sub-sections (9) and (3) 
observe such rules of procedure in regard to transaction of business at its meet-
ings a; may be provided by regulations made under this Act: 

Provided that the Corporation shall meet at least once in every three nH'nths. 
(2) The person to preside at a meeting of a Corporation shall be the Chair-

mun thereof, or in his absence from any meeting, the Vice-Chairman, if any. 
or in the abSence of bOoth the Chairman and the Vice-Chairman, such member 
as may be chcsen by the members present from among themselves to preside. 

(3) All questions at a meeting of a Corporation shall be decided by • 
mnjority of votes of the members present, and in the case of equality of vot.es, 
the Chairman or, in his absence, Bny other person presiding shall have u second 
or casting vote, 

12. Authentication of orders and other Instruments of a Oorporatlon.-All 
orders and decis:ons of a Corporation shall be authentioated by the signature 
of the Chairman or any other member authorised by tho Corporation in this 
behalf, and all other instruments issued by a. Corporation shall be authenticnted 
by thil sigl1ntt:re of the Chief Executive Officer or General Manager or OJ1'y other 
officer of th':l Corporation authorised in like manner in this behalf. 

18. Officers and servants of the Oorporatton.-(l) Every Corporation shall 
have II Chief Executive Officer or General Manager and a Chief Accounts Officer 
appointed by the State Government. 

""--



1 . ~s,~ A Corporation m~.r opPQint ~u~~ othe~ o~oer8a~~ 8er~!1DtB a~ iii eu.-
~~ necessary for the' e~crent' pe'Ht>rtnai1ce' of Its fuiidtions." ' 
'. (3) The conditions' of appointnient' Qi~d servi~e and the scales of pay of the-

officers &l,ld servants of .u Corporation sball- :, 
(a) n~ respects the Chief Executive Officer or General MaDllgel' and the 

Chief Aecounts Officer be Imch as may be prescribed, and 
tb) as respects the other officers and servants' be such as may, subjeot 

00 the provisioos of section 33, be determined by regulations tnade under 
this Act. ' 

14. The Ohief Executive OfBcer or General Kanager and the Ohief Accounts 
Oftlcer.-(J) 'l'bt Chief Executive Officer or General Manager shall be the 
'executi\'t~ i:ellc1 of the Corporation and all other officers and servant!' of the 
Corpomtioll shall be subordinate to him. 

(2) The Chief Accounts Officer shall have the ri~ht to record his views Oll 
every proposfll involving expenditure from the fund of the Corporation prior 
~ the consideration of such proposal by the Corporation, 
. 15. General d1&qaaWlcation of &J1 omeara and aervants.-No perSOll who 
~as directly or indirectly, by himself Qr his partner or' agent, 'any share or-
iHfereBt in any contract, by or on behalf of .a Corpora-tioi'l, or in any other road 
ttoBusport undertaking shall become or remafuan officer' or servant of the Cor-
Ik*~tion, 

1~. Ap.~tment 01 .Adyisory QoUDCU.-* * * The Sto.te G9vernmenti, 
m~y, after 'ascertaining the views 'of the Corporatiol1,by notification in the 
otJicial' Guzette, oonstitute one or more Advisory Councils consisting of such 
number of persons, on such terms, and for the purpose of Rdvifling the Corporation 
on such matters, fiS may be specified ip that, notificntion, 

CHAPTER·lII 
POWERS AND DUTI~S o~ CO~l'OnAT10N 

17. Gener&1.duty of Oorporat1on.-* * * It shall be the general duty of • 
Corporation !>-o to exercise its powers as progressively to provide, or 3e(~Ure c.r 
promote the provision of, an efficient, adequate, economical and properly co-
ordinated system of road transport services in the State or part of the State fo~ 
which it is established and in any extended area :'--- - ' 

Provided that nothing in this section shall be construed as imposing on· It 
Corporation, either direotly or indirectly, any form of duty or liability enforce-
able b~T {It'Oceedingsbefore any court or tribunal to which it would llot other-
wise be subject. 
,.' 18. Powers of Qorporat1on.-(l) Subject to the provisions * * * of this-

Act,n Corporation shall have power-
(a) to operate road transport services m the State and in Bny ex-

tended area; 
(b) to provide for any ancillary service; 
(c) to provide for it,s employees suitable conditions of service including 

f'stablishment of provident fund, living accommodation, places- for ,est and 
recreation and other amenities, 

(2) Su~ject to the provisions of this Act, the powers conferred by. sub,.· 
~tion (1) shall includ3 power-

(a) to manufacture, purchase, maintain and repair rolling stock, Tehi~ 
"les, appliances, plant, equipment or anv other thing required for the pur. 

,.''; pose of any of the acti'Viti~s of the Corporation refen-ed to in sub-!:iection (1). 



~ 
.' " , E(#JZtJti.atiJm,.:..-Jn, this clause, the expr~8sio~ "msn,uf8Ct~re" does no~: 
"lnclude the constructIOn of the complete UDlt of a, motor vehicle except for'· 
J>urposes of experiment or research; 

. (0) to acquire snd hold such property, 'both movable and immovabl~, 
.. the Corporation may deem necessary for the purpose of any of the s~ld 
activities, Bnd to leRse. sp.ll 01' 'It,}H'I'wise hnnsfer any property held by It; 

(0) to prepare schemes for the acquisition of, und to acquire, either 
-by agreement or oompulsorily in accordance with the law of acquisition for 
the time being in force in the Htatp concerned nnd with sucb prol:cdure 
as may be prescribed, whether absolutei~ :or for any period, the whole or any 
part of any undertnking of Rny otber person to thp.extent' to which the 
activities thereof conRist of thp 0PfwIltion of road transport seryices in tha.t 
State or in Rny extended area; 
--(d) to purchalile by agreement or to-tlIkenn leaSe or under any forIQ. 

of tel1ancY,any land and to erect thereon such buiMiHgsas may be llClces-
eary for the purpose of carrying on its nn1ert,aking; 

(e) to authorise the disposal of scrap vehiclps, old tyres, used oils, or' 
any othE.t· stores of scrup value; 

(f) to enter into and perform all such contracts as may be necessary 
for t~~ perforinanoCl of i~s duties and the ~xerci\ole of its powers under the· 
Act; 

(g) to pl)rchuse vehicles of such type as may be suitable for use in 
~e road transport services operated by the Corporation; 

(h) to purchase or othenvis{> 8~C\ll'e by agreemellt vehicles, gBragell, 
s,hed~, o,nce buildings, depots, land, workshops, equipment,' tools, acces-
lories to and spare 'parts for vehicles, or any other article owned or 
posses$ed by the owner Of any other undertaking for lise thereof by the-. 
CorPoration for the purposes of its undertaking; .". . \ . 

~) to do anything fOJ" tbe purpose of advancing the skill of persons-
employed by the Corporation )r the efficiency of the equipment of the Cor-
poration or of the manner in which that equipment is operated, including· 
the provision by the Cor.poration, and the assistance by the Corporation to 
others for the provision of facilities for training, education and research; 

(j) to enter into and carry out agreements with any person carrying on, 
business 8S a carrier of passengers or goods providing for the carriage of 
passengers or goods on behalf of the Corporation by that other perRon a~ 
~ thl'ough fare or freight; 

(/-) to pt'ovidt> facilities for the comignment, storage and delivery of' 
goods; 

(1) to £'nter into contmcts for exhibition of pORters Rnd ~ld\'ertjsing 

boards on Rnd ill the vehicles und premises of the Corporation ,',nd also for 
advertiRement 0['1 tickets aId other forms issued by -the Corporation to the 
pUblic; 

('/11) with the prior Rpproval of the Stnte Gov<!l'mnent fo· do :Ill o~her 
things to fllcilitate the proper currying on of the business of the Corporu-
tioD. 

(3) Nothing h~ this section shall be oonstrued as authol'ising a Corporation, 
elrl!ept with thl3 pr{>vious approval of the 8tllte Government-, 

(i) to manufacture or maintain ,any thing which is not required directly or 
illdirectly for use for the purpose of the undertaking of the Corporation ~ 
~, r,epllir. store, or providl~ any service for, any vehicle which does n()i 
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"belong to the Corporation or iii not used directly or. indirectly for 1ihe;pur-
pose of i.ts undertaking; 

(il) to purchase any vehicle for the purpose of sale to another person.; 
(iiI) to sell or supply to any perSOll lubricants, spare parts, or equip-

ment for or accessories to, vehicles; . 
(iv) to let vehicles on hire for the carriage of passengers Or goods except 

8S expressly provided by or under this Act. _ 
. (4) Exoept as otherwise provided by this Act nothing in the foregoing pro- . 

-visions shall be construed as authorising the Corporation to disregard any law 
-tor the time being in force. 

(.5) Where a Corporation acquiras the whole or any part of an undertaking 
· of any otht'1" perSOll, the Corporlition shall, in appointing its officers and ser-
vants, take into consideration the claims of employees employed in tha.t under-
takmg. 

(6) The provisionH of this section shall not be construad as limiting auy 
power of a Corporation conferred by or under nny subsequent provision of thi. 
Act. . 

19. ExtElDlion of the cperatton of the road tra.naport service 9f a OorporatiOll 
to areas WlWn another'" '" Statao-(n 1£ a Corpora.tion considprg it to be ox-
pedient in the public interest to extend the operation of any of its road trans-
port services to any route or area situated within another Sta~e. it may, with 
the permisf;ion of the State Government, negotiate with theliovemment of 
the other State regardingtlle proposed extension. 

(2) If the Government of the other State approves the proposed extension. 
the Corporation sh&U prepare a scheme for the purpose aud forward the same 
to the other (Jovernment for its consent, and after such consent has been 
received, the Corporation may, with the previous approval of the !?t.flt~ Govern-
ment, sanction the scheme. 

(3) After the scheme has been so sanctioned. it shall be oompetent for the 
· -Corporation to e3tend the operation of its rOBd transport service to such route 
· or area' and when the operation of such service is so extended, the Corpora.-
tion shall operate the service on that route or in that area subject t() the pro-
visions of any law in force in the other State within which such route or areB 
is situated. 

(4) The Corporation may, from time to time, alter or extend the scheme 
8Bncttoned under sub-section (2) by a supplementlll'Y scheme prepared and 

. sanctioned in the manner provided in the foregoing provisions of this section. 
20. Oarriage of maJllo-NotwithRtlmding a.nytbing oontained in the Motor 

Vehicles Act, 1989 (IV of 1989), a Corporation shall, if so required by the Cen-
tral Government, carry mails at such rates and on sllch terms and conditioDi 
as may be E'pt'C'ifieo. in this behalf by ~he Central Government in l~olllmitatbn 

· with the State Go,·ernruent. 
CHAPTER IV 

FINANCE, ACCOUNTS AND AUDIT 
21. General principle of Oorporatlon's flDance.-Tt shall be the general 

principle of l\ Corporation thAt in carrying on its undertaking it shaH 3Ct on 
I' business principles. 

220 Oapltal of the oorporatton.-(l) The Centra.l Government and the 
'. State Government may providll to It Corporation established by the State Gov-
,emttient, in such proportion as may be agreed to by both the Governments, 
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any "Rpital thHt moy b~ required by the Corporation for th'a purpose of c&.rryin, 
on the undertukinel' or for purposes connected therewith on such terms oncJ 
conditions, not inconsistent with the provisions of this Act, 8S the S~ Gov-
ernment may, with the previous approval of the Central Government, deter-
mine. 

, (9) Where the capital of a Corporation is not provided unde~ sub-s8ctioD 
0), the Corporation may raise, by the issue of shares, such capIta] 88 may 
be &uthorised in this behalf by the State Government. 

(3) The authDrised capital of the Corporation shall be divided into such 
number of l;hHl'es as the State Government may determine; and the uumber 
()f shares which shall be subscribed by the State Government, the Central Gov-
ernment nnd other parties (including person;;whose undert:1kin~s have been 
aoquit·l·d by thA. Corporation) shall also be determined by the 8tot.~ Government 
in eOl.lsultuti"lI with the Central Government. --

(4) The allotmenl7 of qh'lres to other parties mentioned in sub-seatioD 
(3) shar be made by the Corporation in such manner as may be presclibed. 

(6) The shares of the Co!'porotion shall not be transferable exoept in 
accordance with the rules mnde under this Act. 

(6) The Corporation may at any time, with the previous approval of the 
State GoVel'llmeut, redeem the shares issued to the other parties under sub-
~ection (4) in such manner as may be prescribed. 

23. Additional CApital of the Oorpora.tlon.~If, after the issue of shares 
under section 22, a Corpora.tion requires any further capital, the Corporation 
may, with th~ previous sanction of the State Government, raise liuch additionld 
(:lapital by the iss.ue of new shares and the provisions of sub-sections (2), (.3). 
(4), (5) unu (6) of the said section ~hall apply to the issue of such shares. 

24. Guarantee 'by the Sta.te G09'emment.-The shares of a Corpomtion. shall 
b~ guaranteed by tIle State Government as to the payment of the principal Rnd 
the paymepb of the annual dividend at such minimum rate as mny be fixed by 
the Stlite Government by notification published in the Official Gazette at the 
time of ise;uing tlle shares. 

26. Borrowing powel'8.-A Corporation may, with the previous approval 
-of the ,~tate Guvernment, borrow money in the open market orctherwiae for 
the purpose of rnising its working capital. 

28. J'und of the Oorporatlon.-(l) Every Corporation shall have its own 
fund and all receipts of the Corporation shall be carried thereto and all 
payments by the Corporation sholl be made therefrom. 

(Z) Except as otherwise directed by the State Government, all Ploneys be-
longing to that fund shall be deposited in the Reserve Bunk of .r lIdillo or with 
the agents of the Reserve Bnnk of Indin, OJ' investd in such securities as may 
be fl,pprove,d by the Stnh~ Govcmment. 

n. Payment of interest and diVidend.-(l) Where the capital of a Corpo-
ration is provided by the Central Government and the State Government under 
sub-sectien (1) of section 22, the Corporation shall pay interest (·n sueh capital 
at sllch rate as may, from time to time, be fixed by the State Government in 
(lonsllitation with the Central Government and such interestslJ(ll1 be deemed 
to be n purt of t~e expenditure of the Corporation. I, 
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.. ,(2) ~here th~ Corporation raises 'its capital by issue of shares. it .8halt 
J6y,dt'\l'idend on such shares Ilt such rate as may. from time to time, be fixed' 
by' the Corporation, subject to any general limitations which may hsve been 
unposed, by the State Government in consultation with the Central Govern-
ment, anll such dividend shall be deemed to be a part of the (~xpenditure of 
the Corporu tion . 

. U. ~18ion for depreciation and' reserve and other fUDd8.-(1) A 
Corporation shal: mukesuch provisions for depreciation snd fo.r reserve an~ 
other funds as tlH~ Stute Oovernmelltmay, from time to time, direct. 

(2) The management of the ssid funds, the sums to be cfirried from tim~ 
to time to the credit thereof nnd the application of the moneys comprised. 
therein shall be determilled by the Corporation: 

Provided that no fund shaH ·be utilised for any purpose other than that fop.· 
~hich it was er(:ate<i without the previolls approval of the Stnte ()overnlllt'n~. --. 

29. Disposal of net profits,-After making provif;ion for payment of interest 
~d dividend under section 27 and for depreciation, reserve nurl other funds, 
undel' section 28, t\ Corporation Tflay utilise suoh percentr,ge of ;ts Det nl1llllUl 

profits as may b~ specified in this behalf by the ~t,ate (Jovernment hI' the pl'O-

'vision of amenities to the passengers using the rond transport8ervices, welfare 
of labour employed by the Corporation * * liud for such other pl1l'poses 
as :nlly be pl'escrib(:d with the previous npproval of the Central Govel'l1meat. 
and the baiancl~ 8hull be mude over to the State Govprnment for thA purpose-
orroad development. ., 

80. Power of the Oorpor&tlon to spend.-A Corporation shall have power 
to f1pend slIch Hums HS it thinks fit 011 objects authori8ed under this Act * 
., .. and such sunh shall be treat~d as * expenditure payable 'JUt of the fund 
Qi, the Corpol'tlt.ion. 

31. Budget.-(1} Every Corporation shall, by such date in each year all' 
rp.~y b~' Itrescrihf.q ,prE/pure' ltn~, &.ul,>mit W ii,he State Government for a .!.lproval 
, budg~t fm' tJa' )(ext fiIllillcial year show:ng the estimuted receipts Hnd cxpen-. 
4itu.l't' during tll'.it financiul year in such form as mlly be prescribe~l. 

(2); ~ubje(lt to the provisions of sub-seotions (3) and (4), no sum shall 
be expended by or on behalf of a Corporation unless- the expenditure of tb.e 
sam'J is coverud b,Y II current budget grant approved by the Stnte Government. 
. (3) A Co:rporation may sanction 'any .re·appropri'ation within the grant. 

from one head of the expenditure to another or from a provision made, for 
one echeme to that in respect of another, subject to the condition that the 
aggregate budget grant is not exceeded. 

(4) A Corporation may. within ~llch limits and subject to such oonditio~ 
8S may be prescribed. incur expenditure in excess of the limit provided in th~ 
budget ul'provl-d oy the State Government under Hny head of "xpe!lditllre or' 
in COnlll3ction with any particular scheme. 

:. 32. Accounts and. audlt.-(l) Every Corporation r;hall cause to be main-
tained such books of account and other books in relation to its accounts in, 
lIuch form and in such manne!' as may be prescribed. 

(,.): The Ilccounts of a Corporation shall be audited by the auditor appointed 
by the State Government at such times and in such manner as may be pro~ 
.. ~ribed. --

{a, A'S soon as .the accounts of a Oorporation have been audited, the 
GQm>Or~tiDD shall se~d a oopy thereof together with a c.opy of the report 0.6 
the auditor theJt)on to the Central Government and the State. Governn1EIUt.. 
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ctttMii. V 
MlabJt~tdBob8 

:':: 88. DlltctldD.t by III~ state &overninent.~(l) The S,tute Government may, 
~ifter conSultation with a Corporation esWblished by such Gdvernment, ~ve to 
the Corporation geueral instructions to he followed by the Corporation, and such 
instructions may include directions relating to the recruitment, cOlldifioilS of 

··service Rnd fraining of its emplbyees, wages to be paid tothe en'1plofees • 
.reserves to be maintained by" it and dispo~iiJ of its prokts or stocks. 

(2) In tbe exercise of its powers and pedotmallce of its duties under tllti 
Kct, the Corporation shall not depart from: l\ny genenil instructions iS8uec1 
under !;tlb-sl~ctibn (1) eX'ce}'lt with the preVious permiss'ion of the Stat. 

·i}overnmeI).t. 

34. Returns and repottl.-(1) Every Corporation shall furnish to the S'~8te 
-Government slIch returns, statistics, accounts and other informatio!1 with re'g· 
pect to its property or activities or in regard to any proposed scheme a's' tne 
State Government may from time to time require. 

(2) Without !)rejudice to ~he provisions 01 sub-section {l), Is Corporation 
shall, liS soon m; possible after the end of each fina.ncial year, submit to tHe 

-Central lind the State Governments B report on the exercise and performance 
by it of iu; pm\ 61'1" and duties under this Act * * during that year and qn its 
policy Hnd rrogmmme. 

~. Power to order mqu1ri8ll.-(1) The State Government, with Q view 
to r,atisfy itself that the powers and duties of a Corporation established by thafl 
,Government llrt> being exercised and performed properly, may, at any time. 
with the previous approval of the Centra} Government, appoint any persoll or 
persons to make inquiries into all or ally of the activities of the CorporatioD 
and to report to the ~ Government the result of such inquiries. 

(2) The Corporation shall give to the person or perSons. so appointed nIl 
facilities for the proper conduet of the inquiries und shall Produce before, at 
furnish to, the person or persons any document, account or information in the 
posscssion· of the Corporation which such person or persons dema.nd for the 
,purposes of the inquiries. -- . 

36. pOwer to control a part of tlie uJidertal£mg of a COrporatloD~-(l) If OD 
receipt of the report of any inquiry held under section 35 or otherwise, the 
State Govennnent is satisfied that it is necessary so to do in the public 
interest, the State Government may, with the previous approval or thp, 
'Central Govern~, by notification in the Official Ga?ette, authorise any person 
to take over from the Corporation, * • and so long as that notification is in 
force, to administer in accordance with such directions RS may be issued from 
time to time by the Stllte Government such part of the undertaking of the 
'Corporation as may be specified in the notification, and Rny person so authorised 
. may, for the pu;pose of so administering the sa~d part of the undertaking, 
'exercise all or any of the powers of the CorporAtIOn or of Bny officer of the 
Corporation under this Act, * * issue such directions as he thinks fit to thA 
'Officers or servllnts of the Corporation and employ any outside agency. 

(2) The Stnte Government may by such notification direct that all 
charges and expellses incl)l'recl by thl:' person flO authorised together with such 
remuneration as the State Government may allow from time to time t,() 
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luch person shall be paid within Buch time as may be fixed byt.heShitlt 
Govenunent from the fund of the Corporation, and if the expenses are not so 
paid, the State Government may make an order directing the persons 
having the custody' of that fund to pay' to, the persoll sO authorised such ~x­
penBes in priority to any other charges 81Z~ln8t 8u~h fund and ~e shall, so far 
as the funds to the credit of the CorporatIon adrmt, comply Wlth the order of 
the State Government, 

37. Power to S1Jpelaede a Oorporat:lOll.~(l) If the State Government is 
of opinion that a Corporation established by that Government is unable to 
perform, or bns persistflntir made default in the p~rformallce of the duties im-
posed on it by or under the provisions of this Act, '" '" or has exceeded or 
abused its powers, the S.tate Government may, with the previous a.pprovnl or 
the Central Government, by notification· in the Official Gazette, supersede the: 
Corporation for such period as may be specified in the notification: 

Provided that before issuing a. notification un~er this sub-section tbp. 
State Government shall give a reasonable time to the Corporation to show 
ce;use why it should not be superseded and shall consider the explanations and 
objectioDs, if any, of the Corporation. 

(2) Upon tbe publication of a notification under sub,section (1) supersed-
ing a Corporatioll- '" * "'. 

(a) all the memhel's of the Corporation ehlill. as from the date of super-
sessillTJ, vacate their offices as such members; 

(b) all the powers and duties which may, by or under the provisions ot 
this Act or of any other law, be exercised or performed by or on behalf of 
the Corporation shall. during the period of supersessioD, be exercised and 
performed by such person or persolls as the State Govel11ment. may. 
direct; --

(c) all propertv ,'ested in the Corporation ~hRlJ, during libe period at 
supersession, vest in the State Government. 

(3) On the expiration of the period of supersession specified in the notifica-
tion issued under sub-section (1), the State Government ma~'-

,(a) extend the period of supersession for such further term as it m8~ 
conSIder neeeRRary; or 

(b) reconstitute the Corporation in the manner provided in section 5. . . '" '" 
. ~. Liquidation of a.Oorporation,-:(1) No provision of any law relating to the 

wmilmg up of compames or corporatIOns shall apply to a Corporation, and no 
Corporation shull * be placed in liquidation save by ordor of the State-
Government concerned and HaVe in such manner ItS may be directed by that 
Government:-

Provided that no such order shall he made hy finy State Government except. 
with the prp.viollF\ lippl'oval of the Central Government. . 

0:1) In th~ event of n Co.rpOl·ation being pI/wed in liquidation, the assets of 
thf' r,orporntloll. after rueetmg the lhlhilities. if flllV. shall he divided Ilmong 
ttH' (·entral anel the Stnte Governrnellt and sllch oUtl'r parties, if nll~', a·s· 
mlly have suhscribed b tht> l't\pitHI in proportioll to the contribution made bv 
eacb of them t·o the t{)tol c.apital of the Corporation. • 
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19., OompeDJatlon lor acquisition 01 road traDlpOrt UDdertaldngl.-When~­

ever Q Corpora.tion II.cquil't:s under this Act the whole or ally part of any under-
taking, there shall he paid by the Corporation compensation the amount of whioh. 
shall, be determined in the manner and in accordance with the principles here-, 
iDaf~Qr set out, that ill to 9ay,-

(a) where the amount of compensation can be fixed by agreement, it' 
shall be paid in accordance with such agreement; 

(b) where no such agreement can be reached, the amount shall, subjeot, 
to rules made under this Act, be detemlined bv an arbitral tribunal COD-'\ 

'sisting of one nomineE' of the Corpol'ation, one nominee of the person to be' 
compensated, and a Chairman to be nominated by the Chief Justice of' 
the High Court exercising jurisdiction in relation to the State concerned; 

(0) an appeal shall lie to the district judge against the decision of the 
tribunal and the order of lihe district judge on such appeal shall be final. 

-
40. Delegation Of power and duties to the Ohief Executive Oftlcer or Gener&! -

1laDag81' .-A Corporation may, by general or special order in writing, delegate, 
to the Chief Executive Officer or General Manager, subject to such conditions 
and limitations, iT any, as may be Apecified in the order, such of its powers 
and duties under this Act as it may deem necessary for the efficient rullJ)ing 
of the' day-to-day administration of its undertaking. 

41. OorporaUon to be dee-med to be a local authority and provision as to 
third party rllks.-( 1) A Corpora,tion shall be deemed to be a local authority 
within the meaning of the ~fotor Vehicles Ad, 1939 (IV of 1939). 

(2) The Stute Government may, by notification in the Official GM:ette, 
exempt the motor vehicles of Ii Corporation from tbe operation of the provisions 
of Chapter VIII of the Motor Vehicles Act, Hl39: 

Provided that no such notification shall be issued unless a fund has been 
established and is maintained by the Corporation in accordance with the rules 
madp. in that behalf under this Ad fOl' meetillg allY liability arising out of the 
use of uny vehiciG of the Corporution which the Corporation or tny perJ:;oll in 
the employment of the Corporation may incur to third par:ties. 

,42. Power of entry.-Whenever it is necessary for It Corporation to ~Ilrry 
out" My of it,s works or to make any survey, examination or investigation, pre-
liminary or incidental to the exercise of powers or the performance of duties 
by the Corporation under this Act, any officer or servant of the Corporation 
generally or specially empowered by the Corporntioll may, with the previous 
permi!lsion of the district magistrate, enter upon any land or premises between 
sunrise and slInset, after giving reasonable notice of the intention to make such 
an try to the owner or occupier of such land or pr~mises, and at My other 
time, with the consent in writing of the owner or occupier of such land or 
premises, for the purpose of the carrying out of such works or the making of 
such survey, .examination or investigation. 

4$. Members, omcera and servants of a Oorporatlon to be public servants.-
A.ll members of a Corpora.tion, and all officers and servants ot a Corporation, 
whether appointed by the State Government or the Corporation, shall be 
deemed, when acting or purporting to act .in pursuance. o~ OIlY of the . provisions 
of this Act or of anv other IllW, to be pllbhc servants wlthlO the meanmg of seo· 
tion 21 of the Indian Penal Cotie (Act XLV of 1860). 

4:4. Power to make rules.-(l) The Stnte Government. mny, by notification 
in the Offici'll Gazbtte, make rules to give effect to the provisions of this Act. 
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w ,J.~j In. Pf\J:tjciul~rJ ari4 ~i.tbqui .~~()i{~di~ 12- lh'~' g~n~ra'U~y of t£~' Jor~in, 

IIPOwel', ~uch rule's' may provid.r (or a11 or any cif tne (ollowmg niafters;' na.melY:-
, (a) the conditions and manner of appointment ~i ~emb~n-_,~;, 6. 

ration, the representation in the Corpol'a~ion of the Central andtbe S •• 
Government, and where shares are issued to other parties, u'l'\d~r ,~pb ,section 
(3) of section 22, of suoh shareholders, slid generally all matterS relating 
to the constitutioll of the Corporation; -. 

(b) allowances or fees to be paid to the members of. the CQrporatioD 
'or other ,p~:80ns associated with the Corpor8ti~n under section 10; 

" , 
(c) the term of omce of, the manner of filling casual vacancies among. 

''Ulembers of the Corporation; 
, 1·.1 

(d) the number of members necessary- to constitute a quorum .t • 
,meeting of the' Corporation; ., 

(e) the conditions of appointment and service Bnd the scales of pay of 
the' Chief Executive Officer or General Manager Ilnd the Chief Accounts 

<..()fficer of the Corporation; , ' 
i.· 

U) tlh:' number and term of office of, the allowances to be pRid to, the 
[)1'OCeflUrp, to be followtld by, and the mrumer of filling casual vncanciea 

:among, memberf; of ~ Advisory Council; 

(g) the procedure for compulsory acquisition by the Corporation of the 
~hol;-;;r any part of the undertaking: 

(11) the payment of due compensation to owners of road transport ser-
\"Vicesthe operation of which is acquired by the Corporation; 

(i) the manner in which the shares of the Corporation shall be allotted. 
'transferred or rp,deemed; 

(j) the manner in which the' net profits of the Corporation sha.ll be 
'utilised; 

(Ie) the date by which, and the form in which, the budget shall be 
pro pared Rnd submitted in each year under sub·section (.1) of s(.ction 81';' 

(l) the forms and the manner in which the accounts of the Corporation 
'Shall be maintained; 

(m) the time at 1Vhich, and the manner in which, the acoQunts of the 
-CorpOriition shall be audited; 

I ',' 

(n) the form in which ,the returns, statistics or reports shall be submit-
-ted' Under section S4: 

(0) the procedure to be followed in determination of compensation by 
an arbitral -tribunal under section 89; 

(p) any other matter which has to be. or may be, prescribed. 

41t Power to make regulatloDs.-A Corporation may, with the previous 8a.n'~~ 
-tion of the State Government, make regulations, not inconsistent with t~B 
Act Rnd.t,he rules made thereunder, for the administration of the affairs of the 

'Corporation. 
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(2) In particular, and without prejudice to the generality of the foregoing 

power, such regulations mQyproVllie for u.ll or any of the following matters, 
oumely:-

(a) the mauner in which, And the purposes for which, persons may be 
ullooiated with the COl·pora.t;on under seciion 10; 

(b) the time and place of meetings 01 ahe Corporation nnd the prooe-
du.re to be followed ill regard to transaction of business at such meetings; 

(0) the conditions of appointment and service and the scales of pay of 
officers and servantR of the Corporation other than the Chief Executive 
Officer or General Manager nnd. the Chief Accountg Officer. 

48. Peualty fOr breach of ru!eI.-The Bta.te Governmen. ma.y, by rule, 
provide that the breach of any rules made by it under section 44 shall be puoisb-
able with fine which may extend to five hundred rup~, and when thE! breach 
is a. continuing one, with a further fine not exceeding twenty rupees for every 
day a.fter the date of the first conviction during which t,he offender is proved 
to have persisted in the offe~. 

47. Repeal of Act XXXII of 1948.-The Rond Transport Corporntion Act. 
1848 (XXXII of 1948) is hereby repealed 
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